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MOTION RE FIRST REPORT OF 
COMMITTEE OF PRIVILEGES 

MR DEPUTY -SPEAKER: Next item. 
Shri Jyotirmoy Bosu. You can move 
)TOUr motiOn. 

SHRI JYOTIRMOY BeSU (Diamond 
Harbour): Mr. Deputy Speaker, Sir, I 
beg to move: 

"That this House do consider the 
First Report of the Committee of 
Pri vileges presented to the House on 
the 8th May, 1981." 

There IS a Footnote here which says 
that Item 12 the Contingent Notice of 
Motion. wui be taken up after this, 
whIch reads as follows: 

"That this House disagrees wlth 
the findIngs and recommendation 
con tained in the First Report of the 
Committee of Privileges presented to 
the House on the 8th May, 1981; 

ThIS House do resolve that Shri 
J. R. D. Tata be summoned at the 
Bar of the House and be admonished 
by the Speaker for the breach of 
pnvllege and contempt 0:[ the Iiouse 
committed by him." 

ThIS Bill. will be taken up after the 
adoption of my main motion after the 
consldC'ration stage. 

1 regret to say, wlthout casting any 
aspersion that the report under refer-
~n e ..lOes not properly and fully reflect 
the evidence. I request to say that, 
Sir, WIth due apology without· casting 
aspersions. But I am glad to say that 
at least two ot its Members, namely. 
Shri George Fernandes and Shri Shiv 
Shankar did make an effort. I find 
from the evidence to elicit the correct 
mfonnation. precise infonnation-7ou 
see the language-and make it an ob-
jective repOrt, this is very bearten1Dc 
for us to note. Sir, never in the his-
tory ot parliament to m.y memory, 
within my tenure of 14 or 15 years, I 
have ever seen SUch a dadn. and 

llf Priv. 
8l!athinl attack on politicians 88 it was 
made out by Shri J. R. D. Tata. Sir. I 
will show thM it took as much spaee 
of this paper as nearly 1/8th of a full 
page and therefore I analyse it now. 
There were 21 counts of vilification 
and most of them. I see aU ot them, 
are unwarranted and unauthorised eri-
ticism because it did not suit his lik-
ings and he knew it and I expected him 
to know it that the empioyees of the 
Air India hlld congratulated the Com-
mittee for making a thorouch enquiry 
and reft£'cting it without any favOUr or 
feal". 

MR. DEPUTY -SPEAKER: Mr. Bosu. 
You have to be very short because the 
total time allotted for this is only 
ha1f-an-hour. There are 5 or 6 Mem· 
bers to speak on this. 

SHRI JYOTIRMOY BOSU: Sir. It is 
a substantive motion moved by me and 
the mover of the motion will have to 
be given at least 20 to 30 minutes. 

MR. DEPUTY SPEAKER: You try to 
cooperate with the House. 

SHRI JYOTIRMOY BOSU; Sir. the 
report of the Public Undertakings Com-
mittee got a wider pubhclty and was 
applauded and those who were involv-
ed and accused were the people who 
frowned upon it Let me tell yoU that 
the Commltfee was very generous that 
it did not reveal some dOCuments, p8JW 
ticularly the new comphmentary pass 
list and if that had been released. 
then this Company would have been 
forced to pay millions of dollars as 
penalty. The Committee was good 
enough and considerate enough and 
thIS is what in return the CommIttee 
got. Sir, I regret to say that the apo-
logy was not unconditional as is stated. 
In fact. to my reading, it is no apology. 

Sir, kindly see page 40 of the Report. 
There, you will find that my hon. 
learned friend, Shri Shiv Shankar had 
cautioned the witness. This ~ had 
been eautioned. He waS, evading aD 
the time aDd he was ~ to take 
the Committee for a ride. Shri Shiv 
Shankar 8814 t'please do not ,0 into the 
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merits". He eit~ on ~ ae ent  Then Then, Shri Venkatasubbalah, a mern--
he saYS "No apoto.,.". Further it reads ber of this Committee puts a question: 
like this. 

"Shri P. Shiv Shankar: On merits 
we are not asking. Sbri J. R. D. 
Tata: 1 do not unconditionally apolo-
gise for what I said in this particu-
lar part Of the statement about Mr. 
Bosu, I mean, the substance of it." 

Then he denies in reply to Mr. S~  
Shankar'S Question-a part of it. Tben 
he says "I frankly and with due res-
pect denY that I said or made state-
ments--at least in my judgement-
which were derogatory or which were 
in breach of the 'Privileges of the 
House. That i~ my own view; other-
wise, I would not have made those 
statements." He denies it. He does n01 
even admit that. Then he justifies that. 
How he justifies himself can be seen in 
the following 'Words: 

"Shri J. R. D. Tata: I must take 
this opportunity of saying as ex-
Chairman of Air India and as an 
Indian-I am proud to be an Indian 
-believing in the future of India 
that there is a very dismal future if 
citizens of India are discouraged 
from expressing their views unin-
hibitedly." 

Preaching sermons. 

That means the Parliament can be 
given a shoe-beating. Shall I quote 
what he stated amonir the 21 counts 
He said "it also provides its own evi· 
dence of hO'\V far or should I say how 
low some elected representatives of the 
peOPle are prepared, to go to satisfy 
political or IdeolOgical things lrres-
pective of ...... etc_ etc." Could we 
imagine that, Sir? He thinks that he 
should enjoy that freedom. 

Then he says: 

eel will cloSe only by saying that 1 
felt absolutely convinced that it was 
a public duty and I would have talled 
in my public duty If I had not done' 
what I had donej I shall do it toda, 
and I ehall always say that as 8 
eitJzea •.•• " 

UThe point is very limited. The 
point is that the words uaed were 
against Mr. Bosu in his capacity as 
Chairman of the Public Undertakinp 
Committee for which you have ten-
dered an ~ncon itional and unquali"" 
tied apology. This is a limited ~ 
tion on which we wanted your evi-
dence in the matter. The committee 
has clearly stated that they are not 
going into the merits of the caSe at 
aU." 

And in bis reply, Mr. Tata bas the 
audacity and temerity to say: 

"I haVe no further evidence". 

He refUses to reply. 

This is money power. With the-
money power, he thinks he can boot 
this Parliament; he can boot the elect. 
ed representatives of 650 million peo-o 
pIe. That is the position. I leave It 
to the HouSe to judg and tell me if I 
am wrong and if the report fully re-
flects the evidence. It is a very sad 
thing. There are indications. it is the-
chair-work of Air India they are indi-
cations 1 have them. ' 

I do not know why the Committ" 
did not take notice of the uncondition-
al apology tendered by Shri P. F. Meh-
ta, the regional Director of Air India 
headquarters in New York. He has t~ 
cover Canada and New York, if I re-
member correctly. He gave his col-
leagues a circular which I produced 
before the Speaker this morning. This 
matter came before this House as a 
privilege motion and the man admitted 
his guilt and tendered an unconditional 
apology. Did the Committee take into 
consideration that this is also a mi. 
chief that Shri Tata was doing. What 
did that circular say? It was from 
Regional Manager Air India New 
York: . , 

UTo: All Staff-New York Head-
quarters, AU ASMs/DSMS. All De. 
partlJ'lentll-JFK Airport/Ticket 
Olftce/Purcbalinc 0Ilc:e. 
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[Shri Jyotirmoy Bosu] 
From: Regional Director USA and 

Canada. • 

Dear Colleagues: 

I am sure that many of you have 
read various reports appearing in 
newspapers pubhshed in India and the 
Indian press here with regard to the 
report of the PublIc Undertaklngs Com-
mittee of Parhament on Air-IndIa. 

Th Jse of you who read the article 
must have been disquieted and upset 
by the one-way barrage of attacks on 
Air-Indla." 

Look at the ('heek; on whose inspIra-
tion does he do it? Then: 

. I am happy to enclose a copy of a 
report that appeared in 'The TImes 
of India' and 'The Indian Express' 
and other leadmg Indian papers on 
May 29, 1979. as a result of an 10 
tervlew with our founder and ex-
ChaIrman. Mr. J. R D. Tata:' 

. The great god Mr. J. R. D. Tata 
Further, I 

"We all work for a very flne orga· 
nisation and over the past thirty-one 
years of international service has 
met with and dealt with the stiffest 
of international competition with 
conSiderable success. I am. sure we 
are all very grateful to Mr. J. R. D. 
Tata." 

And to hell with the Parliament and its 
Committees. 

Then. Shri Tata tried to mislead the 
Committee. 

Kindly .see page 33 of the report, and 
what Shrl Tata. in reply to Shri 
-George Fernandes stated. I am only 
quoting a part of it: 

. . When I learnt the manner 
in which they had been treated. 
bullied. threatened, their remarks 
were brUShed 8side,-they were 

treated with total lack of consi-
deration-that at least pve 
me the impression that It 
would be unlikely that there would 
be a fair judgement In the Report on 
Air India. But that is all. It is onlY 
after I read the Report that mY 
indignatlon and my feelings were 
aroused and after Mr. Jyotimoy Bosu 
himself had given an interview to 
'BIltz', even before the Report had 
been studied by Parliament or even 
by the Government. He himself. not 
as the Chairman of the Committee 
on Public Undertakings but as an 
indi vidual goes to the press, goes to 
'Bhtz' which is known to be a sen-
sation-mongering paper and gives 
evidence ~n which he disclQ\Ses. 

He forgot conveniently that I if I re-
member correctly, ceased to be Chair-
man of the Public Undertakings COm-
mittee on 30th April. 1979 and this is 
dated May, 1979. KnOwingly he did 
this NoW, I wIll tell you what he said 
in reply to Shri Shiv Shanker. I am 
very glad. I must confess. here, I am 
very critical of him on certain things 
but I must appreciate him for this ... : 
(Interruptions). 

All right. I condemn him for dong his 
job properly. 

MR. DEPUTY-SPEAKER. Mr. Bosu, 
they learnt this laughter only from 
you. 

SHRI JYOTIRMOY BOSU: Sir, I 
Should receive royalty from each of 
them. 

Sir, Shn Shiv Shankar says: 

"I am asking a very' general ques-
tion. Were you aware or were you 
not aware, before 28th May, 1979-
that is, the dale on which you gave 
the press interview--that any re-
mark derogatory to the honour of 
the House or its Committees or its 
Members amounted to a breach of 
privilege? I am. asking a very general 
qu.,.Uon: I am not asking anything 
with reference to your remarks." 
In reply Shri J.B D. Tllta 8ays: 
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"I would certainly be aware. as an 
Indian citizen or some reasonable 
education, that any remarks deroga-
tory to Parliament are not accep-
able." ." 

That is the point, Then Shri Shiv 
Shankar asks: 

"Then, may I ask the question ~s 
to what prevented you from coming 
forth with an unconditional apoLogy 
before thls CommIttee at the Cme 
'yo..! a res~e  a letter to the Speaker 
himself?" 

Sht'i J.R.D. Tata replies: 

"J do not entirely unc.erstand 
what you mean by 'unconditional 
apology'." 

Luok at this operah ve part. 

"If by UnCO'1dltional apolesY" you 
rl ~an, ill fact; apologising for giving 
.&0 interv:ew, for defcndmg Air 
India; for countering the totally 
wrong arguments or totally unfair 
criticism of Mr Bosu and his atti-
tude towards Ple staff of Ait' India, 
who COUld not defend themselves 
well, I was not prepared to give any 
such unconditional apology." 

Can you Imagine that? Where is the 
reflection in the Report? Where is it 
reflected in the Report? 

Then it was raised in the Sixth Lok 
Sabha. Again I raisf'd it in the 7th 
Lok Sabha on 29th January. The 
Speaker sent it to the Privileges .com-
mittee on 2nd February. Sir, they con-
cluc.ed taking evidence on 6th 0 r 
Se t~ber, 198,). Eight months passed 
and nothing happened And the dratt 
was adopted on 5th May, after eight 
months and it was laid on the last day 
of the House of the last Session, which 
was 'free-for aU day'. And only cyC'lo-
styled copies were available, They 
were available only very few in num-
ber. With great itftc ~t  I got a copy. 
Press could not get it. And of course, 
the Tata lobby overnight vigorously 
worked to see that nothing came in 
the Press: and they aucceedec:... Aad the 

ParUament was undermined. After 
hurling such scathing insults on the 
House, he gets away with it because 
there is money behind it. 

I lastly appeal to the House through 
you. We have on numerous occasions 
jailed the poor unemployed people who 
threw leaflets from there and shouted 
slogans. Here is a case, a person who 
has uooed before the Committee and 
did not even say: "Yes, I uncondition-
~ll  tender apology :for all that I ha ve 
done. That ends the matter." But he 
takes reiourse, he consuJ.ts his galaxy 
of lawyers-French, English, Latin and ~ 
Greek all mixed up beautifully. 

S.r, we- cannot take a lenient dew 
ot this thing This House is a sover-
eign House in the present socio-econo-
mw Sl ·uct",re. This IIou"e represents 
the VH'WS anc. wishes of the 650 
million people. If a man because of 
tremendous money power has the check 
anj courage to come and boo this 
HOUse to get away unscathed and un-
punished I do not know what will hap-
pen to this House in the not very dIS-
tant future. 

I would appeal to the House that on 
thls occasion we need not be guideu 
by party consideration. I am not say-
ing 'J;ata friends are sitting... here to 
vote against this Motion. I would re-
quest let US take it as insult on the 
House and on all of us and to support 
this Motion. 

MR. DEPUTY-SPEAKER: Shri Ra-
sheed Masood. 

SHRI JYOTIRMOY BOSU: Sir, he 
cannot speak. 

SHRI HARINATHA MISRA (Dar-
bhanga): Sir, I am the Chairman. I 
shouic. be allowed to speak. 

MR. DEPUTY-SPEAKER: Let the 
Member speak. You can reply atter-
wards. 

SHRI JYOTIRMOY BOSU: Sir, I 
would like to correct' you. I am under 
the impression that nobody belonpn& 
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to this Committee wbo has sat on 
judgment or pronounced ludament has 
freedom to speak. 

MR. DEPUTY-SPEAKER: There IS 
no such convention. You will speak 
after the Member has spoken. 

Do you refer to Mr. llldrajit Gupta 
also? 

SHRI JYOTIRMOY BOSU: No, no; 
only, the ChaIrman, I sald: not any 
member. (Interrupt,ons). 

MR. DEPUTY-8PEAKER: Me. Harl-
Datha MIsra, there 1S no such conven-
tion. So, you can proceed. 

MotIOn moved: 

"That this House do consl ~ the 
FIrst Report of the Committee of 
Prl vlleges presented to the House on 
the 8th May, 1981." 

SHRI INDRAJIT GUPTA (Basil'oat): 
I am under a dIsadvantage, because 
I have not been fortunate enough to 
be able to read that cyclostylec. report 
which he referred to. very few copies 
of which were made avallable. 

MR. DEPUTY-SPEAKER: Printed 
copies are available now. I suppose 

SHRI INDRAJIT GUPTA: Anyway, 
at the moment we are not on the first 
Motlon. That motion only asks that 
thls report should be taken into con-
SIderation. We are not at the moment 
pronouncing any Judgement on what 
the conclusions of tbe Committee were. 
That questlon l1 -~e, if items 11 
and 12 are taken up-certainly. At the 
moment, as Mr. Bosu has argued, there 
is a lacuna. there is a gap between the 
evidence which IS on record. published 
eVidence and the findings of the report 
of the Comm1ttee. He wants to say 
that the eVidence is not properly aDd 
duly reflected in. the ftn~ings of the 
Committee. And that, I think, Is 
quite a serious thine, because Mr Beau 
was himself the chairman of the Public 
~ CommJ,tf4e wblch COD-

19, 1881 ' ....,.,.... ssS 
,~ 

ducted this enquirY srdb < the affairs of 
Air India. 

And aiter that, this question of pri-
VIllage against Mr. J.R.D. Tat. was 
brought In this House. The motion was 
moved, and It is ObVlOUS that there was 
pnma jGCle evidence of breach of pri-
vllege. otherwise, It would not bave 
been referred to the CommIttee of 
PrivIleges. It was sent to the Com-
mIttee Of PrIvileges. Was 1t voted in 
the House-whether it should go or not? 
It was sent, I suppose the Speaker also 
felt at that time that there was a pnma 
facJe case to refer it. That is how 1t 
went to the Privileges Committee. Then 
the PrIvlleges CommIttee has given Its 
report 

Mr. Bosu's contention is that the 
eVIdence which is on record is not duly 
and properly refiectec. 10 the report of 
the CommIttee. Particularly as I under-
stand It, he rneans--he has quoted some 
passages-that Mr J.R.D. Tata in some 
places trIed to offer a qualified kind of 
apology but certainly not an uncondl-
bonal apology because he said In so 
manJi words which are recorded in 
black and white 'I don't propose to 
makE' an uncondltlonal apology." But 
allot us know, because the Press had 
publlshed at great length at that tune, 
arbc lar~  that part of the Press 

whIch IS owned by Mr. Tata who is. 
after all one of the top monopolists in 
thIS country. While reading What he 
sale.., one felt that he was saying some-
thing-whether lntentionQiy or un-
intentionally I do not lmOV'l we cannot 
go on questionlDg matt",. here--out 
what he said cert ~  $lounted to 
somethina whiOh was very derolatory 
to the di!fnity and ~la t  oj this House. 
You know very ~  .. at it lIometbing 
is said by somebody outlide this House 
against the conduct of even one Mem-
ber 02 this House, let alone the totality 
of the Members or an,. Committee of 
this House-and any reftection is cast 
on it-he is eUgible to be hauled oJp 
for breach ot privileJes; and certainly 
he had sala such thin... Mr. Bosu has 
quoted some of the tbiqs. Tbere are-
so many things which I recaU now. 
wh1c1l hact appeared at that time ift tbe-
~ waua Mr. T'.- lad ~ 
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eeJtainly a most contemptuous atti-
tude towards Members of Parliament 
and said that tMY stooped so low. they 
did this, they do that etc. That may 
be his private view, but he has no bUSI-
Dess to issue a public statement like 
that. And it certainly comes within 
the mIschief of privilege. 

Therefore, the matter must have 
been referred to the Committee-for 
that reason. Now, whether the report 
of the Committee, or the findings of 
the committee, properly reflect that or 
not, IS the pOint. ,And since the ques-
tion. has been raised, it cannot be 
settled j usi by an exchange of remarks 
here. It can only be settled aod de-
cideC: if the House is given an oppor-
tunity to take a proper .and considered 
Vlew of the whole matter. That is why 
we are pressin& it for consideration. I 
had this feeling for all these yean I 
had been here that unfortunatelY in 
our Parliament the business of Parlia-
mf'nt is conducted in such a way that 
may be there is no other alternative 
unless we change the rules of proce-
dure and all that. All these valuable 
Reports, SO many Reports of these Com-
mIttees, major Committees of this 
House, whether it is the Public Ac-
counts Committee or the EstImates 
Cummittee or the Committee on Public 
Undertakings, are never discussed in 
thiS House. They are beautifully 
published, printed and circulated to the 
members and kept in the Library. I 
thInk except on one or two occasions, 
the House never got an opportunity f.o 
~lS SS any of these Reports. We are 
not able to do it the way we function 
at the present moment; the way rules 
and procedure are drawn up and fol-
lOwed by us. 

I had raised this point many times in 
the past that some provision should be 
nlade in this regard. But here now 
a questiOn has come up of a specific 
instance of a Report of the Committe£" 
of Privileges.; and the senior mem-
ber whQ i s~lf was the Chairman of 
the Committee on Public Undertakings 
wbich had conducted this enquiry 
makes this serious charge that the 
evlli1!uce on record is not reflected In 
t ~ of tbe CQDUll1ttee aDG., ... 

01 PriD. 
fore, the matter should be taken into. 
consideration. What does it mean? It.. 
is not pronouncing a judgment on it. 
It means the House should be aiven 
an opportumty to discuss aDd decide 
whether the evidence on record is or 
is not reflected in the findings of the 
Committee. How can that be done un-
less we are given an opportunity to 
have a discussion on it. Therefore, I 
think the demand he had made about 
the motion is most logical and reason-
able. I hope that the motion will be 
acceptel. 

SHRl A. NEELALOHITHADASAN 
NADAR (Trivandrum): This is a very 
serious matter as far as this House is 
concerned. The Committee of Privi-
leges, according to the proceedings. has 
failed to carry evidence recorded in its 
letter and spirit while the Report was 
finalised. As was pointed out by Mr. 
Bosu. Shri J.R.D. Tata even refused 
to answer the specifiC question put 
forward by Mr. Venkatasubbaiah and 
said that be had nothing to add in 
eVl( .. ence. It is a serious matter. 
When this matter was brought to the 
notice of the Speaker, the Speaker had 
seen some relevance in it and, there-
fore, he had referred it to the Com-
mittee of Privi1eges. It IS a serious 
matter which should be debated in this 
House. So, the motion moved by Shri 
Bosu for considering the Report in 
toto in the background of the evidence 
recorded is a thing which has to be 
accepted unanimously by the House. 
I hope the House may give the per-
mission to move the motion if there 
is no member in this House who is 
being controlled by Tata or any party 
whiCh is being controlled by Tata. 1 
request all members of the House and 
the parties ., support this motion 
favourably. 

SHRI JAGAN NATH KAUSHAL 
(Cbandigarh): Mr. Deputy Speaker. 
the main point made by Mr. Bosu is 
that the evicience recorded is not being 
reftected in the Report. I am afraid, 
either he has not read the report cor-
rectly, or he is not tr in~ to under-
stand the report. May I bring to the 
notice of tbe House. what the Com ... 

l~ hu said? 
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[Shri Jagan Nath Kaushal] 
"While what has been quoted above 

would reftect the urge of Shrl Tata 
to sill(:erely uphold the dlgnity of 
Parliament, lts Committee and the 
Members, It cannot be overlooked 
that his eVIdence at of places bristles 
With slight contrad1ction The Com-
mittee feel that hls eVidence should 
be read and construeQ as a v.llhole 
rather than pOltIons bemg tOln out 
of context. It is m thiS CO'1text that 
the CommIttee thl!lk ~t approprJdte 
to arrive at a proper concluslO.l after 
takmg all the tac. ts into considera-
tion." 

Now, my friend Just ('annot !'ay. that 
the Committee has not taken mto con-
sIderation the entire eVIdence and may 
1 agaIn bring to the noh<'e of the 
Hou&e. that wh.Ie mv learned fnend on 
the other side was trymg to read o;ome 
portion at page J5, he stopped short 
III the middle of the answer whIch IS 
very unfortunate? He stopped short 
here 

'I was not prepared to g1've any 
such uncondltlOnal apology 

and m the next sentence he sa) b. 

"But I dld make. and shU make 
and can make at any time, an apo-
logy uncondItIonally. In fa('t, I used 
the word 'unronditIonal' 1n regard to 
the 

So. It IS very unfair to the House. 
(lnterrupttons) And now, may I 

WIth the permIssIon of the House, again 
bring a very relevant conslderation 
which is reflected at page Ii!-' The first 
-very first-question which was put 
to Mr. Tata by Shri Shiv Shankar was, 

'Have you got anything more by 
way of your explanatlon or written 
statement to the notIce that IS lSSUed 
to you' Perhaps you are aware that 
In paragraph 4 01: the Notice that 
has been issued to you. you are 
called upon to file a statement if 
you SO like. We would lIke to know 
whether you would like to make a 
further statement or you say what 
YOU h..t\ e written is sufficient.' 

And he states by i i~ an answeJ', 

'I have nothIng to add, 10 Vlew 01: 
the letter I wrote to the Speaker In 
July 1979, which I suppleme:1ted 
With a letter of 1st February, 1980, 
except to express sorrow.' 

AN HON MEMBER: Read the next 
sentence. 

5HRI JAGAN NATH KAUSHAL. 
There is no sentence after ihai' In the 
next sentence only the Chairman puts 
a questIon. So, what happenec.. was, 1 
am r~a lng a~e 32. (Interruptwns) 

May 1 brmg one more tact to tne 
nobce 01 the House? And, tnut LaC1-

IS that a ... etter was wrlttpn oy ~nrl 
Jethmalal11. Kmdly have a lOOk at tn~ 
contents of that letter. Mr JetnmalaUl 
had wlltten a letter by saymg lnat J. 

will not be able to attend tne ~etlng 

of the CommIttee on onE' specInC' a ~ 

on WhICh thIS matter Will be aOUtf 

mto 

Whether the later Parliament can take 
nohce of what happened at the tIme of 
earher Parliament, all that he ga\ e an 
answer, "Yes, It can." 

But then he Immedlately ",rItes. 

"WhIle I am -of the VIew that thIS 
House has ]urisdlcbon to deal w\t.b 
thIS contempt. I am equally of the 
view that on the facts on action is 
called for against Mr. Tata. The 
House must respect the liberties of 

ordinary cltIzens and its power must 
be invoked only in grave cases 
having a substantial impact upon, 
the working of the parliamentary 
form of Government. This case does 

not in sense qualify for the exercise 
of oUr contempt power." 

May I bring one more fact to the 
notice of the House? This is a unant-
m')us report of that committee and the 
com"llittee has taken tbis fact into 
consideration, One very importRnt 
sente"'lce in the report is this: 

"The Committee feel that it adds to 
the dignity of one and aU if power ia 
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a democratic system is exercised 
with restratint; the more powerful 
a body or institution is, the greater 
restraint is called for particularly iD 
exercising its penal jurisdiction. 

The Committee are of the view 
that, considering the totality of the 
facts and circumstances of the case, 
including the apology tendered by 
Shri J. R. D. Tata during his E"vi-
dence before the 'Committee, the 
House would best consult its own 
dignity by taking no further notice 
of the matter." 

I would, therefore, appeal to the 
House that as Shri Gupta has pomted 
out, as In the past, the convention 
is that when the report is placed on the 
Table of the House and when the re-
port says that no further achon need 
be taken, that is an end of the matter. 
TherE"fore, my submission to the House 
is-I am saying it with all sensE" of 
respon::;ibility-each member of the 
committee had gone into the whole 
matter dispassionately with a view tu 
maintain the dignity of ParlIament 
.and I repeat that the dignity of Par}itl-
ment can be maintained when Palia-
ment acts with restraint. The man is 
... ·oming forward not at one place but at 
five places and says, "r am tendering 
an apology." As we all know-those 
who practise in courts know-that 
apOlogy always purges the mistake 
which a man has made and the com-
mittee felt satisfied that no further 
action need be taken. 

SHRr CHITTA BASU (Barasat): 
Sir, the ultimate recom11lendation of 
the privileges Committee is: 

"The Committee are of the view 
that considering the totality of the 
facts and c'rcumstances of the 
case, including the apology tendered 
by Shri J. R. D. Tata durin!! his evi-
dence before the Committee. the 
Bous'.! would best consult its own 
dignity by taking no further notice 
nf the matter." 

All along if has been stressed whether 
Mr. Tata tendered an unconditional 
apolol7. t have got no time to go into 

details. If you go through the evidence, 
you will find that attempts were made 
by the members of the committee to 
request him to tender an unconditional 
apology. Instead of doing that, he con-
ditions his apology with its and buts. 

15.00 hrs. 

On the other hand, the evidences 
clearly show that Mr. Tata was taking 
an adamant attitude and a view which 
is derogatory to Parliament and to the 
Committee I do not want to use strong 
language. But it was not fair to the 
pol1ticians and to those who have got 
some Ideological moorings. Mr. Tata 
~stions the very manner of the work-

ing of the PUC and the former chair-
man of the PUC Mr. Tata says: 

"The manner in which the procce-
in~ s were conducted virtually by 

the Ch.:lirman alone in the total ab-
s~nce uf other Members and there-
~ore, without the prescribed quorum 
was an inquisition rather than an 
mquiry." 

Hcre hc insults the Committee. The 
charg:!s are very clear that the Chair-
man of the Committee did not function 
in a tealn spirit, did not allow the 
ME"mbers of the Comm'ttee to 
e ercis~ their own right and 
that he acted in a dictatorial 
manner. Then he says that it was not 
an inquiry but an inquisition. The Com_ 
mittee was the Committee of ParHa .. 
mE"nt. That COlllmittee has got certa·n 
prestige. It has got the sanction of 
Parliament. And one Mr. J.R.D. Tata a 
citizen a our country, questions the 
very manner of functionini" of this 
Committee and the method in which 
thE> Chairman fun('tioned in that Com-
mittee. He also says that the proceed-
·ngs of the Ccnnmittee were conducted 
without requisite quorum. Is it not an 
AsoersiOIl? Is it not a breach of ri i~ 

le~e  Is it not contempt of the House? 
But unfortun'ltely. the ri ile~es Cf)m-
mitte... l)rtlCluced a report which does 
not oefend the prestige and honour of 
the House. 

S f~  JYOTIRMOY BOSU: 
ately! 

Adequ-
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SHRI CHITTA BASU: They have 
not done that even inadequately. Tllat 
is my grouse. 

ritR. DEPUTY-SPEAKER: Can you 
cast an aspersion on a Committee of 
Parliament? Perhaps you are referring 
to what Mr. Tata has said. 

SHRI CHITTA SASU: I am quoting 
from the statement of Mr. Tata. 

MR. DEPUTY-8PEA1tER: Your 
speech would have been the best speech 
if you could have met some of Mr. 
Kaushal's points. 

SHlU CHITTA BASU: What is the 
motion? Mr. Jyotirmoy Bosu says that 
the view as has been expressed in the 
evidences, has not been properly re-
flected i.n the ,Report of the Privileges 
Committee. 

My point is, this has not been ade-
quately reflected in the final report. In 
addition to this. I have pointed out to 
you in what way Shri J.R.D. Tata be-
haved to the Committee. Therefore, in 
all fairness. the motion of Shri Jyotir-
may Bosu should be adopted and the 
entire House should consider the re-
port in all its fullest detail so that the 
House can do justice to this matter. 

MR. DEPUTY-SPEAKER: Shri Hart. 
nath Misra. He is the last speaker. 

SHRI HARIKESH BAHADUR: Sir, 
I want to speak. 

MR. -S ~  Your 
party has been represented by Shrl 
Nadar. 

SRRI HARINATHA MISRA: Sir, 1 
listened particularly to the speech of 
my dear friend, Shri Jyotirmoy Bosu. 

SHRI JYOTIRMOY BOSU: Nothing 
personal against you. 

SHRI HARINATHA MISRA: I have 
noted that also .... 

SHRI JYO'l'IRMOY BOSU: So ~in  
of you. 

SHRI HARINATHA MISRA: .. with 
the attePtiOn that it dese" .. ~ MY jIQ.-
pression was that he quote4 IOIQe sen-
tences from tbe evideQ.ce of Shri Tata 
and relevant papers out of ccmtext 1n 
order to reinforce his pet views. My 
other friends, while not saying so in a 
straight forward manner, attacked the 
Committee Of Privileges as well. 

I would draw YOur kind attention to 
Pq'e 24 of this l\eport, the minutes of 
the sltting of the Committe.e, where 
this decision was taken-Para 3 reads: 

"After consioering· all aspects of 
the case, the Committee decided to 
recomm.end to the House that the 
apology tendered by Sbri J. R. D. 
Tata during his evidence before the 
Committee on 12 July, 1980, be ac-
cepted and the matter be dropped.'" 

Now, respectfully I would lIke to 
draw your attention and the attention 
of this hon. House to the members who 
were pres.ent at this sittlUg. Of 
course, as the Chairman, I presided 

over the sitting. Who were the other 
Members present? They were Shri 
R. L. Bhatia, Shri R. n. Bhla, Shrl 
Somnatb. Chatterjee, Shri G. L. Dogra, 
Shri Geor&,e Fernandes, Shri Ram 
Jetlunalani, Shrimati Sheila Kaul, 
Shri Jagan Nath Kaushal. Shri A. A.. 
Rahim, Shri p. Shiv Sankar, Shri a~ 
ram Bir Sinha and Sbri Vijay Kumar 
Yadav. Out of the 15 members, 13 
were present, includin&, the represen-
tative of tlie party of my esteemed 
frend. Shri Jy.otirmay Bosu, namely, 
Shri Somnatb Chatterjee. who is known 
fOr his legal acumen and is one of the 
leaders in the field. Now, I am not 
speaking about the members belonging 
to the Congress (I) . Another member 
was Shri Georee Fernandes, belonging 
to Lok Oal. TUn there was Shri Ram 
Jethmalani of the BJP, Shir Dbaram. 
Bir Sinha of the then Congress(U) and 
Shri Vijay Kumar Yadav of the CPI .. 
•• (Inte,..,.uptions) I would particularly 
draw the pointed attention of my 
friena. Shrl Indrajit Gupta to this 
fact. A11d. till tod.,.-two other MeD-
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bers were absent-no note of dissent 
has been received. 

AN HON. MEMBER: Up till now? 

SHRI HA1UNATHA MISRA: Up till 
now. Naturally, the implementation is 
that the Committee unenimously took: 
the decision. 

.. )f ,, n ~ ~) 1l~ 
flczrr '1'T I 

(lnte"'ruptions) 

SHRI JyOTIRMOY BOSU: Sjr, I am 
on a point ot orc1er. The House is 
being' misled. Here is the Memt'er, 
the Chairman, who is saying no note 
of dissent is received .... 

MR. DEPUTY-SPEAKER: He is 
participating only as a Member 01 
Parliament. 

SHRt JYOTIRMOY BOSU: He c;ays 
there is no note of dissent. Let it be 
recorded properly and the tape pre-
served. 

(InterruPtions) 

MR. DEPUTY SPEAKER: Please S)t 
down. 

SHRI HARINATH MISRA: Now, 
Sir. after.. . (InterTupttons). Kmdly 
l~t me ha\-e my say. 

(I nteTTuptwn s) 

MR. DEPUTY-SPEAKER: 
order please. 

Order, 

SHRr HARINATHA MISRA: Mr. 
Jyotirmoy Bosu has paid left-handed 
tributes to at least two of my friends, 
Shri Shiv Shankar and Shri George 
Fernandes. He has quoted some ex-
tracts nom their remarks and replies 
thereto by Mr. J. R. D. Tata. 

1 wOuld also, with your Permission, 
like to quote some extracts from Mr. 
J. a. D. Tata's avidence. For example, 
I will read from pp. 30--34 of the 
Report .. tOlJOW8:_ 

of PriD. 
"SHRI GEORGE FERNANDES: 

You say, you stand by every word. 
of the letters that you have written 
On Srd July, 1979 and 1st February, 
1980. In your letter of Srd July, 
1979; paragraph 4; it is stated: 

"1 deeply regret, however, that I 
did not make it clear that my com-
ment about the misuse of the 
machinery of Parliament and other 
criticisms of the Report and the 
manner in which the inquiry was 
conducted were directed not at the 
Committee as a whole but only at 
Shri Jyotirmoy Bosu who as Chair-
man of the Committee took upon 
himself virtually alone the task of 
conducting the inquiry and examin-
ing witnesses." 

Firstly, are you aware that any-
t in~ that is directed against the 
Chairman is, in fact, addressed to 
the Committee itself? 

SHRI J R. D TATA: I realise 
that now; perhaps, I did not realise 
it adequately at that time. 

SHRI GEORGE FERNANDES: 
You stiB stand by this letter? 

SHRI J R. D TATA' I have £'x-
pressed regret to the extent that I 
did not realise that it could be in-
terpreted that way. I did not reahse 
that my remarks would be inter-
pre-teted that ~  I have exprpssed 
regret and unconditional apologies 
for that." 

Sir. could one's regrets and apolo-
gies be expresc;ed and tendered in a 
more categoric.-al manner? I would 
like Mr. Jyotirmoy Bosu to ponder 
over this matter. 

Again, he has referred to Our Law 
Minister, Shri Shiv Shankar's re-
marks. I am quoting from pages 
35-S6. r quote: 

'SHlU P. SHIV SHANKAR: Did 
you or did yOu not say: 

'It provides its own sad evidence 
on how far or, snaIl I say, hoW' low 
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[Shrl P. Shiv Shankar] 
some elected representatives Of the 
people are prepared to go to satisfy 
their political or ideological ends, 
respective of the harm and loss of 
prestige thereby caused not only to 
those so unfairly attacked but also 
to the public sector as a whole.' 

Did you say this or did yOu not 
say this? 

SHRI J. R. D. TATA: I said this, 
undoubtedly, and I have apologised 
fOr it!' 

MR. DEPUTY-SPEAKER: You 
can conclude now. 

SHRr HARINATlfA MISRA: I 
have to reply. If you ask me to sit 
down, I will sit down. 1 am paying 
Mr. Jyotirmoy Bosu in hI'; own coin. 
You should gi\?e me some more 4-ime 
so that he is paid adequately. 

The apology is clear and unequi-
voral. Lastly. I would quote another 
extract: 

'SHRI P. SHIV SHANKAR: Last 
question. Hereafter, my colleagues 
may consider asking questiom. 

Though apology wou'd not be a 
weapOn Of defence. do you even at 
this stage feel that what you have 
said is wrong and are you prepared 
to tender your unqualified and t..n-
('onditional apology for the words 
used and about whiC'h you l-tave 
b 'E'n given notice that they are 
derogatory to the honour of the 
Committee and the Members? 

SHRI J. R. D. TATA: Of course, 
J thought I had done so. I uncon-
ditionally withdrew them and 1 
unconditionally apologised for them. 

"Undoubtedly so. In my igno~ 
rance purely as a citizen and as a 
businessman, did not realise that 
'Ulese words could be interpreted as 
an attack on the Parliament and 
it r~  them." 

fIf Pri". ~ 
No words of elue1dation are eceS8~i  
from me. 

We have already listened to the-
eloquent speech of my esteemed 
friend, Shri Kaushal. After becoming. 
the Chairman of the Committee of 
Privileges, I have availed of the 
opportunity to go through as much of 
literature as possible on the function-
ing of the Committee and the spirit 
behind the functioning of the Com-
mittee. I fOr one have found that 
whenever a contemner has appeared 
before the Committee and expressed 
regrets or apologised, the Committee 
has been generous to accept the 
apology. 

Mr. Wintson Churchil towards the 
end of the Second World War OT)C& 
said: in victory, magnanimity. 
Wheneyer the HOuse of Commone; or 
this House has been taced with a 
C'ontemner offering apology or regrets, 
the House has always been magn mi-
mous and has always risen to the 
mal€'sty forgiving and foreetting and 
not proceeding further in the matter. 

One word more and that is for my 
esteemed friend, Shri Jyotirmoy o~  
The trouble with Shri Jvotirmoy 
Bosu ic; that he appears to suffer from 
a spirit of revenge. In fact, his own 
anger against and hatred for a parti-
cular person has been consuming hIm 
and burning him. And do you know 
what anger, in the Ultimate anal ~is  
may give rise? To quote from Geeta: 

'!fi)aT<'! ~~f~ ~lf if  

~ ~  ~f fa fi~  

~i ftni ffl  iiffoto:rmr.=r 
~ .. ~ 

~fc n  •..... 
I dO not want to Complete the liner 

Anger gives rise to bewilderment. 
From bewilderment arises confusion 
and confusion kills the intellect. 
After the intellect is killed,--
I do not want to say more. for 
one would like Mr. Bosu to live 10r 
long long yearS in order that he maJ: 
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ftght with u.S within the House, he 
may fight with us outside the House 
but, always with a sense of propor-
tion. I thank you. 

MR. DEPUTY -SPEAKER: I mak.e 
it very clear that he has not partI-
cipated as the Chairman of the 
Privilege Committee. nter,, ~ t c )  

I am not allowing anybody. He i! 
going to reply. Mr. Bosu will repJy. 
(InteTTuptions) . 

As a Member, he cannot participate. 
Ii be wants to have any personal 
explanation, he can write to the 
Speaker. (Interruptions). 

Mr. Bosu 
will reply. 

has a right to reply. He 
(Interruptions) 

No. if he wants to have any pre-
sonal explanation on the ~ 1 made 
by Mr. MIsra, he can ~ite to the 
Speaker 3nd it will be allowed. I am 
not allowing. Mr. Bosu. 

SHRI JYOTIRMOY BOSU: Sir I 
am vpry pained to hear certain things 
firstly about Mr. Yadav who 13 a 
Member of the committee. who sa ~ 

that "I have sent a note of diss(-:nt 
in writing". But what doe::; the 
Chairman sav? I do not know 
whether it is l~se of memory. I hate 
to believe that Shri Misra would say 
0'1 the fioor of the House that he dld 
not give a note of dissent. Let me 
kllldly take the liberty of bringing 
(' .... rtain things before the HO:lse, 
Fortunately or unfortunatly, e~~er 

you like it or not, I ha ve h(,Em 
Chairmen of three Committees at 
least, Public Accounts Committee, 
Public Unrtel'takings Committee and 
Petitions Committee. This is on 1'('-
cord. How? Because the House hDd 
elected me. 

In the plr}iamentary standing com-
mittees-I am not talking of ~clect 

Committees; 1 am not talking of others 
there is no scope fOr a Member t" give 
a note of dissent. There is no s~ol le 

for voting. There is no scope for 
divitioD. If you can show '11e one 

of Pri". 
example, then I shall certaiiuy take' 
it as an education. Therefore. MJ. 
Misra, you are a new Member to the 
House, you bad been the Speaker of 
Bihar, you are a respected 3nd loved 
Member of the Hom", I am no~ flath-r-
ing you, what you are saying has no· 
legs to stand upon. 

SHRI INDRAJIT GUPTA: It is 
never accepted. 

SHRI JYOTIRMOY BOSU: It is 
never accepted, and the Committee 
is never divided; no voting in the 
committees. (lnteTntptions) No, no, 
you ('annot. Nothing goes on record. 

PROF. N. G. RANGA (Guntur): 
If Members dissent, we have already 
reported it several time" I myspl! 
have been the Chairman of the PubilC 
Accounts Committee. 

SHRI JYOTIRMOY BOSU: Sil', I 
want to say, Chairman sahib, 

Kindly enlighten the House. When 
YOU closed your evidence in Septem-
ber, 1980. why the r:ports had to wait 
till May, 1981, and why that 11ad to 
be pre<:;ented on the 1a"t da v of the 
Session which ic;; no man"s day, 'freE'-
for-a]. 'W'hy i.:; jt that a cyclostyled 
report wa- c;ubmltt':!d and why IS 1t 
that it was not made available to the 
press? This speaks j or it<:elf. I 00 not 
want to diyu'ge-divulge-Shri Som-
nath Chatterjee's name bas Lcen 
dragged We are vcr" proud of him. 
But we know; he hg<: divulged to me 
about certain thing:; which I cannot 
divulge in the House because these 
things ar" not done One singl\! man 
or two perSons or threp persons could 
do nothing in a Commithe Where· 
Mr. Tata was having upper hand, in 
many places. I do not want to c85t 
any aspersions on the COM'l'litl:eE'. r 
am casting no aspersion. 

MR. DEPUTY -SPEAKER: He is. 
not casting any aspersion. 
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SURI JYOTIRMOY sasu: I am 
casting no aspersion. 1 have '1 ,rent 
regard for the Chairman Do not 
compel me to say things because 
I know exactly what happened in this 
Committee, 

flo I wish Mr. Harinatha Misra had been 
gOOd enough to tell the House why 
it took eight months to finalise 1.J'le 
draft of a few pages, why he had to 
wait till the last day Of the Session, 
why is it that printed COpies in 
sufftcient numbers were not a ~lllable, 
why the press had totally r8 r~ a 
zero the next day for such an event 
I would like to write a biography a~ 
to what happened, who was approach-
ed and what was done. 

Mr. Kaushal, I remember t ~ assb-
tance that yOu were rendermg to Mr 
Palkhlwala in the Supreme Court ... ,..-
MR. DEPUTY-SPEAKER: 
see me and address me. 

Please 

SHRy JYOTIRMOY BOSU: I ~ee 
yOU with one eye and see hi'n with 
the other eye. 

PROF. MADHU DANDAVArE: 
That means, he ;s wmking at you, 
Sir.! 

SHRy JYOTIRMOY BOSU: Hp 1S 
such a handsome man! 
........:! 
Mr. Kauc;hal ic; a profe ... sionC1l 
lawyer-I have been In DelhI fOr 15 
years and, therefore, my prono . .tncia-
tion has chanAed Do not b ~ It 
otherwise Mr Kaushal, yOU have 
done wonderful tight rope dancing-
three steps forward, one step back-
ward; one c;tep forward. three ste:r;..s 
backward. Let me ask one Question, 
Mr. Advocate. If Mr. Tata, from the 
core of his heart, had meant tendering 
an unconditional apology, what was 
the necessity for him to say t i~
this is on page 35: 

u •••• If, bY 'unconditional apolOW 
you mean, in fact, rapologising for 
giving an interview. for defending 
Air India; for count ring the 
totally wrong arguments or totally 
-unfair criticism ot Mr. Bosu and his 

Df Prio. ~ 

attitude towards the st4ff of Air 
India who could not defend them-
selves well. I was not prepared to 
give any suob unconditional 
apology." 

Why should he say that, Mr. Ad-
vocate? If I want to be hanged, I 
do not want to be hanged through 
a lawyer like you. That is all 1 can 
say ... 

SHRI JAGAN NATH KAUSHAL: 
You will be hanged by ypur Qwn 
deeds. 

SHRI JYOTIRMOY BooU: Mr. 
Haryana hero. I was in solitary 
confinement for three months at 
Hissar. You were then dancing 
around Mr. Bansi LaI, I remember 
those days. 

MR. DEPUTY -SPEAKER: No 
personal accusation. 

SHRI JYOTIRMOY BOSU: He a~ 

gone to the extent of pointing out 
that the Committee had no quorum, 
the Committee was not functioning 
properly. I have every faith in the 
Lok Sabha Secretariat that they will 
not allow any irregular thing to be 
done by a Committee; they will 
observe all the rules; they will 
ensure that they get the quorum in 
black and white if linybody 
challenges the quorum. On how 
many occaSIons did I have to odJourn 
meetings because the quorum was 
challenged: If there was no qUOl urn, 
it was upto the Members to say that 
there was no quorum. I was bound 
to adjourn. Therefore, that is 
totally unfounded. 

I am putting it to the House. Mr 
Tata, knowingly, deliberately, 
through the money-power that is 
working in his head, has undermined 
this House, denigrated the House in 
the eye of the people, belittled all 
of us in the eye of the people. 
Therefbre, let UI not have party 
considerations here. Let us be one. 
How many times have you jailed 
YGlln. men, nnempleyecl. poOr, yourtg 
men for thnnring leaflets from thet'e 
or for shouting one .to,an? On how 
many ocealions durin. the last • 
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years have you done this? And here 
is a eue where he say. that 'the ~  
are a bunch of nitwita'--so low, 10 
mean. so wicked. so malicious, 
so mischievous. I just cannot 
underS'tand this. The man wIlo has 

'the taste to use such a language 
openly is getting one-sixth of the 
full page Of a newspaper-because of 
money-power: 

Therefore, I do not want to take 
more time of the House. I would 
beseech the hone Members in thJII 
Houle at least to safeguard their own 
image and face before the people and 
not be misguided by party, political 
or other considerations. (Interrup-
tions). 

MR. DEPUTY-SPEAKER: 
question is: 

The 

UThat this House do consider 
the First Report of the Committee 
of Privileges presented to the 
House on the 8th May, 1981." 

Those in favour will please say 'Aye'. 

SOME HON. MEMBERS: 'Aye'. 

MR. DEPUTY-SPEAKER.: 
against will please say 'No'. 

Those 

SEVERAL HON. MEMBERS: 'No'. 
MR. DEPUTY-SPEAKER: 1 think 

the 'Noes' have it the 'Noes' have 
It. 

SOME HON. MEMBERS: The 
".Ayes' have it. 

MR. DEPUTY -SPEAKER: Let 
the lobbies be cleared .... Now, the 
lObbies have been cleared. I shall 
put it again. The question is: 

"'lbat this House do consider the 
First Report of the Committee of 
Privileges presented to the House 
on the 8th May. 1981." 

The motion was negati~e  

1&.85 hr •• 
INCOME-TAX * (AMENDJ.IKNT) 

BILL-contd. 
MIl. DEPUTY SPEAKER: e ~ 

item, Mr. Venkataraman. 
THE MINISTER OF FINANCE 

(SHRI R. VENKATARAMAN): Sir, 
I beg to move: 

"That the Bill further to amend 
the lJlcome-tax Act, 1961 be takea 
into consiCieration." 
Sir, the Income-tax (Amendment) 

BUI, 1981 was introduced in this 
House on 24th April 1981. The Bill 
!has thus been before the hon. Mem-
bers for over three months and I 
have no doubt that they would have 
examined its provisions in detail. 
However, with the indulgence of the 
House, I shall avail of this oppor-
tunity of explain the background and 
the main provisions of the Bill. 
15.35 hrs. 

[MR. GULSBER AHMED ~n the CJtair] 
Undervaluation of property has 

been one of the foremost means of 
evading wealth-tax, capital gainl:! tax 
and stamp duties. It is also an im-
portant avenue for the circulation ot 
black money. With a view to coun-
tering evasion of tax through 
understatement of the value ot 
immovable property, the Taxation 
Laws (Amendment) Act, 19'12 in-
serted Chapter XXA in the Income-
tax Act, to empower the Central 
Government to acquire immovable 
properties, including agricultural 
Jand having, a market value ex-
ceeding Rs. 25,000, in cases where 
the consideration declared in the 
instrument of transfer, is less than 
the fair market value of the property, 
on the date of execution of the in-
strument of transfer. This power Is 
available only in cases where there 
is reasons to belive that the considera-
tion agreed to between the parties 
has not been truly stated with a 
view to evasiOn of tax by the trans-

·MO'hd wi. the recommendation of the President. 


